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Presentation of the Report of the Committee 

on papers laid on the Table 

SHRI DAVID LEDGER: I present the 

Fifty-first Report (in English and Hindi) of 

the Committee on Papers Laid on  the Table. 

 

THE DEPUTY   CHAIRMAN:     We will 

find out. 

 

 

References Focusing attentioa    on the 

incideiits of afrociltes on Women on the 

eve of the Intenational  Women's Day 

†[ ] Transliteration in Arabic Script. 
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SHRIMATI   JAYANTHI  NATARA. JAN 
(Tamil Nadu): Madam, it is   ■ matter of great 
shame for the count ry that on the International 
Women Day our national newspapers have to 
bring to our notice and to the notice of the entire 
country the treatment given to young girl 
children.     I associate with what Mrs. Pandey 
has said. We have the shameful account ot haw 
the 13-year old  girl was tortured and beaten 
continuously for six months in Delhi. 

Madam, the plight of domestic wor kers. 

especially girl children in various capitals and 

other places, is well known. That is something 

we have to take note of. The shameful and con. 

demnable incident of this little     girl who was 

tortured repeatedly by     a couple living in 

Delhi, is.   somethi'-that the entire country 

needs to condemn, and action has to be taken. 

But, what is more alarming and what is even 

more shocking than the treatment given to the 

little girl, is the fact that the police in Delhi is 

sio rarelesi!, so indifferent and so insensitive 

that when the 'father of the child took the girl 

to register a complaint. they refused to register 

the complaint This is tha problem. The police 

is insensitivp to any crime relating to women. 

not only to a crime relatin to a child. This is a 

crime relating to 'somebodv in the lower 

classes which do not have  a voice, 

SHRT VIREN J. SHAH (Maharash tra):  

Madam, this should be great-on dmphasised. 

This part cannot he ignored or taken lightly. 

 

THE DEPUTY CHAIRMAN:  I wi 

withdraw all the male names then. 
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SHRIMATI JAYANTHI NATARAJAN: To 
be very brief, the society at large is infected 
with terrible inhuman cruelty. But, what is 
shocking and alarming and something that the 
Government should take note of today, i that 
our law-enforcing authorities are so callous. 
The doctors in the hospital in Delhi, where the 
child was first taken, refused to give her 
treatment until a police complaint was 
registered. This is the story of all crimes 
relating to women. They go to the Police 
Station, but the police refuses to register the 
complaint | They go to the doctors, and the 
doctor refuses to give treatment because the 
police has not registered the case. This is a 
vicious circle. By the time, all the evidence is 
destroyed, and when it reaches the court, the 
offenders are let off wtithout being punish, ed. 
This is the shocking state of affairs  today. 

In view df the specific incident that has 
been brought out today, I demand that the 
Home Minister should give us a statement on 
what action is being taken to pull up the 
police officers who refused to register the 
catee. All o'f us, the entire House, should 
condemn this incident, particularly in view of 
the attitude of these offl-cPTs, the iaw-
enfcrcing authoriti-who refused to register the 
case. Until an incident is brought up in Par-
liament or in an Assembly, no attention is 
paid at. all to the plight of these people. 
Therefore, I demand that tho Home Minister 
should make a statement on this issue and tell 
us what has happened. 

SHRI VIREN J.   SHAH:     Ma:dam, I   

associate myself with this. 

SHRI RAJNI RANJAN SAHTJ (Bi-(har 
Madam, we all associate our--s?1vi?f; with 
this... (Interruptions). 

 

 

DR. JINENDRA KUMAR JAIN (Madhya 
Pradesh): Madam, I rise in the House to 
associate myself, but I would like to take the 
matter'further. This atrocity against a women 
and that too in the capital city of our country 
is not an isolated incident. If you see the news 
reports, every day there are cases. If you see 
the National Crime Records Bu. reau, it says 
that Delh leads in sexual cnimes. Out of 7,000 
cases of crime against women registered last 
year, including 631 cases of rape, they were 
all committed in. the national capital of India 
i.e. Delhi. Everybody is talking about the 
disease its manifestation, but we must go 
further to suggest certain measures of treat-
ment. In Delhi the police administration has 
no intervention by the elected representatives 
of the people. We are Members of Parliament. 
We are Members of the Legislatlive As-
semblies, but the entire democratic policy has 
no say in the running of the Police 
Department. The Police Department in Delhi 
is very powerful. They have police powers 
and they also have the Judicial powers, 
because Delhi is having the Commissioner 
system. I wish to make a suggestion here. I 
am sorry, tho Home Minister, who is also the 
Leader of the House, lis not. here. But I do 
expect the hon. Minister for Parliamentary 
'Affairs, who is also a woman, and I am 
speaking for the clause of a woman, that she 
will point cut to the Home Minister that curb-
in? crimes  effectively against women and 
most other sections is possible, if we can 
evolve some method of having elected 
representatives of the people. They may 
belong to any party, but they should have  a  
say  in  the run- 

ning  of the Police Department. Madam. I 

want to give a special sug-gestion. Can we 

make committees at the Assembly and 

Parliamentary Ie- 
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vels where the elected representatives of the 
people will have powers to listen to and to 
direct the complaints of the people to the 
police? At the moment, the Minister, who 
comes from Maharatra, cannot manage the 
problems fin Maharashtra and is solely 
responsible for Delhi. Delhi's elected 
representatives should have some say in the 
running of the Police Department. 

THE DEPUTY CHAIRMAN:   Delhi has 
also a State Assembly now. (Interruptions) 

DR. JINENDRA KUMAR JAIN: Madam, 
I would like to inform you that law and order 
is not within the purview of the Delhi 
administraition. It is directly under the 
Centre, the Home Minister. 

SHRIMATI JAYATITHI NATARAJAN: 
When you are talking about Delhi, you must 
know that you have a Chlief Minister there 
and he is also...   (Interruptions) 

DR. JINENDRA KUMAR JAIN: He has 
given medical and flnaneial help, but the 
police is in the hands of the Centre. 
(Inttrruptions) I am sorry, I am talking at a 
simple level and they...   (Interruptions) 

THE DEPUTY CHAIRMAN: Please sit 
down. It lis very sad. Incidents take place and 
Members raise the issue. Now, there were 
Members from these benches who said that it 
was a woman's issue. So, we should allow 
female Members to speak at great length. I 
have made my ob. serration earlier also that 
any issue of atrocities against women should 
not be made a political issue It is a problem of 
a woman and a child. 

DR.   JINENDRA   KUMAR    JAIN: It is 

not a political issue. 

THE DEPUTY CHAIRMAN: But, that 
somebody is from Maharashtra. Madhya 
Pradesh or Bihar should not mentioned tiu. 

 

This is the Council of States. We are 
representing here the States. It fe not proper to 
say that somebody could not manage 
siomething here and there are he can't do it- It 
is not correct. I am not permitting ftt to go on 
record I won't do it. 

DR.  JINENDRA KUMAR     JAIN: 

Madam, what has not been permitted to go on 

record? 

THE DEPUTY CHAIRMAN: I won't 

permit such a thing I will never allow such a 

thing anywhere. 

DR. JINENDRA KUMAR JAIN: Madam, 

I am on a point of order 

SHRI SUBRAMANIAN SWAM!Y: This 

is a ... (Interruptions) ... Tamil Nadu by Miss 

Jaya Lalitha. 

 
DR. JINENDRA KUMAR JAIN: Madam, 

what has not been permitted to go on record. 
You have to clarify. 

THE DEPUTY CHAIRMAN: I have to 

see the record and clarify. 1 don't have fc) 

answer here. You should know. 
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THE DEPUTY CHAIRMAN: 

Sikander Saheb, everybody, should 
keep quiet so that he can understand 
what I am saying.. I had mentioned 
in this House many times that when 
ever an issue is raised about atroci- 
tfies against women from the right 
or the left or the front, please do 
not make it a political issue... (In 
terruptions) ____Just a minute. 

 
You people have no patience to listen even to 
the Chair.   I am sorry. 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh): It is also an atrocity on a woman. 

THE DEPUTY CHAIRMAN; I don't 
consider it like that. I have authority to keep 
everybody quiet. 

 

The thing is that all of us come here from one 
State or another. He has complained against 
the Home Minister. He said that the Home 
Minister should take care of that problem. But 
he should not have brought in the State of 
Maharashtra from which he comes. Just 
because he comes Maharashtra he cannot take 
care of th aft problem is not correct. If some-
body comes from Madhya Pradesh, he cannot 
say that he doesn't take care of that problem. 
If somebody comes from Delhi, he cannot say 
that he doesn't take care of that problem, that 
is not fair. 

What    I     am     objecting    to   it... 
----You        can      object     to      the 

Home Minister. But please don't ' bring in the 
State of Maharashtra just because he come from 
that State and suggested he did not take care -of 
that problem. I should not allow such a thing. 
Today he has mentioned about the Home 
Minister. Tomorrow he may mention about 
somebody else. So, let us have some parameters. 

DR.  JINENDRA    KUMAR    JAIN: 
Madam,  please     clarify... (Interrup- 
tions)... 

THE    DEPUTY    CHAIRMAN:    No 

clarification. 
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THE DEPUTY CHAIRMAN: Before call 
the next person, I must take the House into 
confidence to say that the Prime Minister will 
reply at 4 o'clock today to the debate on the 
Motion of Thanks on the President's Address. 
If we dispense with the lunch-hour, we can 
1.30 p.m. and finish at 4 p.m. (.Inter-
ruptions). We have half.an-hour's time left for 
some Members, some parties, that is 'Other 
Groups', that is, 16 minutes of Mr. 
Subramania Swamy's UPG and six minutes of 
the BJP. 

THE DEPUTY    CHAIRMAN:    We 

cannot allow you to go on and on. 

 

 

 

THE DEPUTY CHAIRMAN; Please 
let Us not go into all the details. 
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I have got four names for the Zero Hour. I 
have twelve names for tho Special Mentions. 
And I have some women Members raising 
their nands to speak. I leave it to the House to 
decide. (Inter-luptions). 

SHRI P. UPENDRA (Andhra Pradesh): 
Special Mentions.... {Jnterruptions), 

THE EEPUTY CHAIRMAN: Do you 
want to have tho Special Mentions? Do you 
want to spsak on the Motion of Thanks after 
the Prime Minister's reply? 

SHRI P. UPENDRA: No, no. (Inter-
rruptions). 

 

THE DEPUTY CHAIRMAN: Do you 
wanL to speak after the Presidents Address? 

SHRI P. UPENDRA: Half-an-hour is 
enough, 

THE DEPUTY CHAIRMAN: Do you want 

to speak after the Prime Minister's reply? 

 
That I have to keep before that We are not 

changing  any agenda that is there. We have 
to go by the agenda which is there. Shri 
Malhotra. Mr. Malhotra please be brief. 

Activities of ISI in North India 

 

"This was the first time that Pakistan had sent 
batt'ie-hardened Pakistani Nationals for field 
operations, funded by the Inter-Seyrvicss 
Intelligence. The nabbed tirrorists belong to 
the Islami Inquilabi Jilahaz' outfit, which with 
the tunding from the ISI, gives arms and 
guerilla warfare, training to the volunteers 
recruited from different Muslim fundamemta-
list and military groups. 

According to the police, bosidcg the 
explosives, seven detonators, two hand 
grenades, one fuse, two Pakhtaai passports 
and eight floppies were seized at the instance 
of the men. The floppies contained detailed 
information on preparation of various types of 
disposable silencers, and incendiary brick, 
incendiary 
tordi delay machaniem     throwing knife etc. 
etc." 

 

So, at 1 o'clock, we have to stop whatever we 
are speaking. Ard, I v/iU start the Motion of 
Thanks on the President's Address... 


